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CENTRAL ADMINISTRATIVE TR IBUNL 

UNLISTED 	 CRLCUTTA BENCH 

fo. cif 	( 	o 1 2fc) 

Present : Hon'ble (lr.Justice A.K.Chatter-jee, Vice-Chairman 

Hon'b].e lr.l.S.IvIukherjee, Rdmlnistratjve lember 

DIPjK KR. ulTRA 

VS 

UNION or INDI4 & ORS. 

For the applicant : Mr.B.Sinha Roy, Counsel 

For the respondents: Ms.Ui.3anyal, counsel 

Heard on : 18.12,96 	 Order on : 18,12,96 
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The applicant has Piled this 114 seeking an interin order. 

penalty was imposed on the petitioner reverting him to the lower 

grade for 2 years by a notice dated 16.10.95. His punishment was reduc-

ed to one year's reversion to lower grade with non-cumulative effect 

by an order dated 19,9.96, By an earlier order  d9tTd 24.11.95 the 

petitioner was imposed the penalty as per notice dated 16.10,95 and 

also transfered from Burdwan to Bolpur. The order dated 24.11,95 pxxsmo 

cannot Obviously be s4-d as the 

orde'r 00. 16,1O,95 has been modified. In such circumst ance we direct 

that the order dated 24.11,95 shall be stayed but the respondents will 

be free to pass a suitable order of reversion consistent with the 

revised punishment order dated 1E e,-9. 1'lR is thus disposed of. Counsel 

for the petitioner states that in 04 he has challenged only the trans... 

fer order from Burdwan to Boipur and did not challenge the Disciplinary 

Prodeeding or the punishment imposed upon him. In such circumstances 

we direct that the 04 be amended as may be advised and listed for 

hearing on 2 1.1.97 inste9d of 7,4,97 as already fixed. Respondents to 

Pile reply to the OR in the meantime, 
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